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CENTRAL ADM31415TRATIVE TRUNAL 

ERNAKJLAM BEMH 

0. A.No. 438 

Tuesday this the 22nd day of March, 1994 

CORAM 

Hon.'ble 16FIr.Justice Chettur Sankarari Nair,, Vice Chairman 

bn' ble Mr.P,V.Venkatakrishnan,Admjnjratjve ember 

1, T.P.Attakoya, Casual Labourer 
Electrical Sub Division, 
Androth Island, U.T. of Lakshadweep. 

N.Mohammed Basheer 	-do.. 

M,Sayed Koya 	 -do- 

4, M.•C.Khaleel 	/ 	-do- 

P.A.Ibhammed Abdul Naser -do.. 

P.Sayed Mohammed 	 -do- 

T,Moharnmed Kassjm 	 -do.. 

 P.P.Sharafudeen -do.. 

 K. K.Musthafa -do.. 

 A,Pookunhj -do.. 

 PJ(.(haleel -do.. 

12 • P. R.Moharnmed 1<haleel -do... 

(By Advocate Mr. N. A, Shef 1k) 

Vs. 

....Applicants 

Union of India represented by 
the Sretary, Ministry of Ibme 
Affairs, New Delhi. 

The Administrator, Union 
Territory of Lakshadweep. 

The Assistant Executive Engineer#  
Department of Electricity, 
U.T. of LakshadweepKavarattj 

4, Di strict . Employne a 0fficer, 
Union Territory of Lakshadweep, 
Kavaratti. 	 ....Respondents 

(By Advocate Mr. MVS Namboodiri rep.through Satheesan) 

ORDER 

HETT UR SANKARAN uMa(J), V ICE CHAIRMAN 

Applicants who are working as casual employees 

in the Eltricity Department in the Androth Island, 
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challenge the decision of the Jdrnthistration• to fill up 

50% of the posts of Oilman by direct recruitmit. They 

rely on various decisions of the Supreme Court to 

contend that no d irect recruitment can be made while 

casual employees await regularisation. The Supreme- 

Court had occasion to notice the plight of casual 

employees who live in a state of uncerta±nty for long 

years. The Apex Court issued directions to regularise 

such employees, on humane consIderatiOns. The Court 

in Its wisdom left it to the administrative authorities 

to work out the details, such as the extent to which 

posts should be filleup with casual employees. We 

do not read the Supreme Court decisions to mean that 

direct recruitment is not to be made until every casual 

employee Is regularised. If that were to be so, that 

will be con Eerring an undue advart age on perss, not 

appointed in accordance with rules, Over persons who 

may be regularly recruited in accordi ce with rule s. 

A question whether Articles 14 and 16 would be ..o1ated 

also may arise if a monopoly is made in favour of casl 

employees. We need not stray into these areas, when 

Supreme court has not held that direct recruitment should 

not be made, until all casual employees are äbg3rbed.Fo 	fact 

:SitUti, where no casual employee Is left behind may 

not arise, because casual employees may find their way 

in. Unless you turn off the faucet., no amount of mopping 

will wipe out the floor. 

2. 	However, consistent with the spirit of the 

directions of the Supreme Court every department must 
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consider to what extent casual employees should be 

regularised. In considering this the length of 

service rendered by them, prospects of their future 

and alternate employment and several other imponderables 

may enter consideration. It is for the Administration 

to consider whether the employees who have been wking 

for long years in this department should not be 

provided jobs within a reasonable time, at once without 

blocking the career prospects of a large number of 

persons waiting in the open market. We are told that 

the Government of India have issued orders regarding 

the percentage in whibh direct recruits and casual 

employees should be apointed. We direct t respondrnt 

Adm mi srat ion tO take a: d i.sion in the matter and 

appIiaqt wilIbe free 'to make-5 representations. 

Representations, if any, will be made. within one month 

from today and a final decision will be taken thereon 

within three months of the date of receipt of the 

representatjon Till a decision is so taken, respondents 

shall not make appointments of an irrevocable nature, 

lest the decisln taken on the representationsis 

defeated. 

3. 	With the aforesaid directions, application is  

disposed of. No costs. 

Dated 22nd March, 1994. 
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P.V .VEN KAT AKR ISHNAN 	CH TUR SANKARAN NAIR( J) 
ADMINISTR/IVE MEMBER 	 VICE CHAIRMAN 
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